
4771 Proda motion in relation      [ 27 AUG. 1968 ] to State of Punjab 4772 

The House reassembled after lunch at two 
of the clock, THE DEPUTY CHAIRMAN in the 
Chair. 

RESOLUTION RE, PROCLAMATION 
ISSUED BY THE PRESIDENT IN RE-
LATION TO THE STATE OF PUNJAB 

THE DEPUTY CHAIRMAN : The Home 
Minister. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. 3. CHAVAN) : Madam, I move the 
following Resolution :— 

"That this House approves the 
Proclamation issued by the President on the 
23rd August, 1968, under article 356 of the 
Constitution, in relation to the State of 
Punjab." 

SHRl BHUPESH GUPTA (West Bengal) : 
I am very glad that you are moving this 
motion. 

SHRI Y. B. CHAVAN : So, let us pass  it 
without  any  discussion. 

SHRI BHUPESH GUPTA : I wanted this 
to happen earlier. 

SHRI Y. B. CHAVAN: In order to support 
this motion 1 do not think I need make any 
lengthy speech. The history of Punjab after 
the fourth general election is too well knowrj 
to every Member in this House. 

SHRI BHUPESH GUPTA: Mr. Chavan, 
under you the largest number of 
Proclamations have taken place. 

THE DEPUTY CHAIRMAN : Let him 
speak. 

SHRI Y. B. CHAVAN : That shows during 
what a difficult period I am working. 

SHRI BHUPESH GUPTA : That is what I 
am saying. 

SHRI Y. B. CHAVAN : We saw that in 
March, 1967, after the general election the 
United Front Party had a membership of 
nearly 48. Then we found that there were 
about six defections from the Congress Party 
and all of them were made Ministers in the 
United Front Government. After that two 
members from the United Front Government 
defected.    Then, later on, 

a large number of them defected, from a 
minimum of 17 to a maximum of 27, and they 
formed themselves into the Janata Party. As a 
result of it the United Front Government had to 
resign. Then, the leader of the Janata Party, 
Mr. Lachman Singh Gill, was asked to form a 
government. The Congress Party decided to 
support him. though his Party was in a 
minority. With the support of the Congress 
Party he could secure a majority in the House 
and he formed a government. It went on. But 
we found that the Congress Party itself was 
divided. There was the pro-Lachman Singh 
Gill group and the anti-Lachman Singh Gill 
group. The administration became unstable, as 
a result of which Mr. Lachman Singh Gill had 
to resign. After that the Governor invited the 
Congress Party to form a government. They 
said they could not do it. The United Front 
Party also refused to form a government. 
When Mr. Lachman Singh Gill offered his 
resignation, he also advised the Governor to 
issue E Proclamation imposing President's Rule 
in Punjab. I think the Governor had no 
alternative but to make the recommendation 
which he did and the report that he has sent is 
self-explanatory. I do not think I need go into 
an explanation of the many details that he has 
mentioned in his letter. Well, Madam, the 
history of Punjab has its own lessons for Pun-
jab, for the Congress Party and for the 
Opposition Parties. 

SHRI BANKA BEHARY DAS (Orissa) :   
For the Congress also. 

SHRI Y. B. CHAVAN: Yes, I always make 
very reasonable statements. What is 
happening in the political field in the last two 
years has its own significance and its own 
political lessons fcr all the political parties. 
Therefore. I think that what has happened was 
inevitable, After the minority Government 
was formed, everybody, including myself, felt 
that the whole political trend was towards 
such a Proclamation. Ultimately the inevitable 
has happened. I request the House to support 
the motion. 

SHRI BHUPESH GUPTA : One question I 
would like to ask. 
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SHRI Y. B. CHAVAN : Certainly you 
can ask, but Mr. Bhupesh Gupta want, ed 
this to happen. He wanted it to happen 
because his Party wes out of office. This was 
an inevitable thing. There was an inherent 
instability. I would like to repeat what I 
have said before. The main thing is that 
unless there are pre-election alliances on 
some minimum political programme, coali-
tions are not likely to succeed in. this 
country. I think the political experiment of 
running minority governments has failed. 
All of Cis have to learn from it. I have 
nothing more to say except to commend this 
motion for the unanimous  acceptance  of  
the  House. 

SHRI BHUPESH GUPTA: He was very 
brief. 

THE DEPUTY CHAIRMAN: You 
should be briefer than he was. 

SHRI BHUPESH GUPTA: He was not 
making any speech at all. Now. we have 
been saying the same thing. At least the 
minority Government in Punjab had no basis 
to oxist, except for some kind of 
consideration shown by the Congress to 
keep them in power. We wanted this to go. 
We again and again requested the 
Government to dissolve the Assembly and 
issue a Proclamation for mid-term eioi.tions. 
Now, my question is only why there was so 
much delay. Is it because the Centre waited 
for the Congress Party and their group to try 
out their way of solving the problem, that is 
to say, they were asked to see if they could 
help Mr. Gill to continue ? When the Centre 
found that the Punjab Congress was not in a 
position, you acted or the Governor acted on 
your advice. Kindly explain a little, Mr, 
Chavan. Only you can enlighten us on this 
subject. 

MR. Y. B. CHAVAN : He is confus-sing 
two things. The central leadership of the 
Congress Party is one thing and the Central 
Government is another thing. If you accept 
this, I believe you will understand the 
difficulties. The Central Government has 
certainly a constitutional responsibility in 
this matter. Whatever may be the reasons, 
the Congress Party continued to support this 
Party, despite their differences with Mr. 
Gill. As long as there was a majority 
support  to  the  Gill  Govern- 

ment in the Legislature, the constitutional 
responsibility of the Governor was to see that 
the Government ran. The political decision of 
the Congress Party came later. It has its own 
logic, it has its own reasons. I do not want to 
go into it, because this is not the place where I 
can discuss the matter. Where is the question 
of delay ? The moment it was clear that Mr. 
Gill had lost his majority, Mr. Gill himself 
tendered his resignation. There was no 
question of somebody else acting in this 
matter. 

SHRI BHUPESH GUPTA:   Puppet. 

SHRI Y. B. CHAVAN: Let us not use such 
words. These are very wrong words. I can use 
these words in connection with  many  things 
... 

SHRI  BHUPESH  GUPTA :   Do. 

SHRI Y. B. CHAVAN : ... but I do not 
want to do that. 

SHRI ANANT PRASAD SHARMA 
(Bihar): The difficulty with Mr. Bhupesh 
Gupta is that his party does not conceive any 
difference between the  party  and  the  
Government. 

The question was proposed. 

THE DEPUTY CHAIRMAN: There are 
two hours allotted to this Resolution. We have 
ten Members who want to participate in the 
debate. Mr. Raj-narain. 
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SHRI Y. B. CHAVAN: I am very much 
interested in his speech. I am not asking a 
political question. He is giving some 
philosophical discussion. 
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THE DEPUTY CHAIRMAN: Mr. 

Bhargava. I would request that each one of 
you take just 10 minutes. I have got 12 names. 

SHRI M. P. BHARGAVA (Uttar Pradesh) : 
Madam Deputy Chairman, 1967 will always 
be remembered as an important year in the 
development of Indian parliamentary 
democracy. The elections of 1967 gave a 
warning to the ruling party that either you 
mend yourself or you will be compelled to 
end yourself. It also gave a warning to the 
opposition that if you are united you are in a 
position to form alternative governments in 
several States where the Congress has only 
been returned as the largest single party and 
not in a majority. The electors expressed their 
will in a definite manner in several States. 
Many a stalwart of the ruling party as well as 
the opposition foiled because of the ballots 
being cast against them. And that is exactly 
how democracy  should  function. 

Now, take the case of Punjab after the 
elections. What happened ? The party-wise 
position after the elections was in a House of 
104— 

 

Other parties which include the Akali Dal.        
.       26 

Independents        .        . 10 

Now, if things had run in a straightforward 
manner, without all kinds of alliances being 
formed, Punjab should have gone under the 
President's rule immediately after the general 
elections because none of the parties was in a 
position to form a government. But there was a 
feeling at that time in the country that come 
what may, we should try to see that the 
Congress does not come to power because 
people in some of the States were not satisfied 
with the rule of the ruling party and some of 
the persons who manned the governments in 
the States had a reputation which was far from 
satisfactory, and they were all defeated at the 
polls. Since there was a feeling to keep the 
Congress out of power, a United Front was 
formed in Punjab as SVD was formed in some 
other States. It was a strange combination, a 
strange alliance to rule. On the one side was 
the Jana Sangh and those parties who believe 
in rightist things like the Akali Dal and, on the 
other side, were the left-thinking parties like 
the Communist Party of India and the S.S.P. 
They all joined together. It was a strange 
combination of forces, one going to the east 
and the other going to the west. Yet for the 
sake of keeping the Congress out of power 
they joined and elected Shri Gurnam Singh as 
the leader of the party. Then the formation of 
the Ministry was facilitated by defection from 
the Congress side. And what was the price 
they got ? All six of them became Ministers in 
the United Front Ministry. 

Madam, I have always felt that defection, 
which is a curse in this country, if it is not 
properly controlled and checked in time, will 
eat away the very roots of Parliamentary 
democracy and, therefore, it becomes the duty 
of every right-thinking person and every 
country—loving person to see that this evil of 
defection is rooted out of the Indian political 
body, and the sooner it is done it will be better 
for the country as a whole. 
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Now, Madam, as the Government was 
formed by the alliances of several different 
parties pulling together it was but expected 
that that Government will not be able to 
function for the full term of the Legislature. If 
things would have taken the normal course, 
and the ruling party had simply waited for the 
events to come and not tried to interfere in the 
fall of the governments, the fall of the United 
Front Government would have come much 
sooner than it actually came because the 
people are still averse to the Congress coming 
to power in some of the States by the 
backdoor method. Therefore, it would be in 
the interest of the ruling party, wherever it is 
in the Opposition, to sit quietly, try to exploit 
the situation and not try to bring the downfall 
of the Opposition Governments. The more 
they try to bring about the downfall of the 
Opposition Governments the more they allow 
the Opposition Governments to survive. 
Madam, the Opposition Governments are 
bound to fail by their own doings because in 
principle the parties which have joined 
together cannot agree on anything. That has 
been the experience in so many States. 

Now. after the fall of the United Front 
Government what is known as the minority 
Government was formed under Mr. Lachman 
Singh Gill. I have always felt and I have given 
expression to my views that a minority gov-
ernment is a very wrong experiment to be 
tried. Minority governments have no mandate 
of the people to govern those places where 
they are installed in office. And as far as the 
ruling party is concerned, I have no hesitation 
in saying that wherever they have tried the 
experiment of a minority government they 
have suffered badly, whether it was in Kerala, 
whether it was in Bengal, whether it was in 
Bihar or whether it was in the Punjab. 
Minority governments have been something 
which have been foisted on the people against 
their wish and by such persons who were not 
liked by the people or who had no mandate to 
govern the areas which they were placed to 
govern. I am sure the ruling party and    the    
Central    Government 

would have, by now, derived the lesson and 
taken a firm decision to see that they will not 
experiment with any minority government in 
any State in future. That is at least one lesson 
which should have been drawn. 

While speaking on Funjab in March, I had 
supported all the actions of the Punjab 
Government till that day. It was in the last 
week of March. But 1 had come to the 
conclusion that there was no alternative 
before the Central Government but to dismiss 
the Lachman Singh Gill Ministry and to 
impose the President's Rule before the 31st 
March. The country would not have seen the 
sorry spectacle of the events in the Punjab if 
the Lachman Singh Ministry was dismissed 
before the 31st March. 

The history of events thereafter is too well-
known to be narrated here. It has been a very 
costly experiment, and in my opinion it should 
never have been tried. It was a folly to give all 
support to the Lachman Singh Gill Ministry 
and keep it in power, and I am afraid we are 
?oing to pay heavy dividends for the folly 
which we have committed. It should have 
been dismissed in March, by the 31st March. 
It is several months too late that the Ministry 
has resigned by itself and the ruling party 
decided to withdraw its support to the Gill 
Ministry. Even now it is not too late if during 
the President's Rule things are well managed 
and a clean government is given to the Punjab. 
I am sure the people in the Punjab will rally 
round and give their support to the party 
which, in their opinion at that time would 
deserve the support of the people part. 

I whole-heartedly support the Proclamation 
of the President's Rule in the Punjab although 
I feel it has come several  months  too  late.    
Thank  you. 

SHRI RATTAN LAL JAIN (Punjab) : 
Madam Deputy Chairman, I rise to express 
my whole-hearted support to the Proclamation 
issued by the President on the 23rd August, 
1968 under article 356 of the Constitution in 
relation to the State of Punjab in spite of 
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[Shri Rattan Lal Jain] the fact that it is a 
much belated measure, and, keeping in view 
the best interests of the State, should have 
come much earlier. 

Madam, what has happened in the Punjab 
during the last nine months or so is an 
extremely sad story. After the general 
elections held in February 1967 in which no 
single party was returned in absolute majority, 
some political parties joined hands forming a 
People's United Front. This Front formed its 
ministry with S. Gurnam Singh (leadeir of the 
largest party in the United Front) as Chief 
Minister in March, 1967. Dedicated to the 
service of the people of the State this Ministry 
started its work and in spite of constant 
intrigues from the Opposition to undermine its 
strength did a useful piece of work in the State 
by initiating steps towards ameliorating the 
living conditions of the poorer and not richer 
sections of the  society. 

A wonder of the present times was achieved 
when complete harmony and unity was forged 
amongst the two main communities of the 
State. The bogey of communalism and 
communal politics hitherto raised so loudly by 
the erstwhile ruling party in its underhand 
tactics of divide and rule was ex-chewed so 
that the people of the State heaved a sigh of 
relief from the erstwhile despotic rule. All-out 
efforts were made by the Ministry to introduce 
the factor of honesty and noninterference in 
day-to-day administration. The result was 
people were happy, the services were happy 
and the strife-torn Punjab rightly marched to-
wards peace, progress and prosperity. There 
was an all round appreciation of the way in 
which the United Front Ministry in Punjab 
was conducting itself, meeting the aspirations 
and expectations of the people of the State. 

Such developments as were taking place in 
Punjab were, however, not in tune with the 
expctations of the Congress Party who had 
hoped for an early fall of the Ministry in view 
of its having been constituted of parties with 
varying ideologies. Hut to their great surprise, 
the Ministry worked as a well-knit   team   
getting   over   all   sorts 

of hurdles which were created in its way. The 
erstwhile Congress leaders had overnight gone 
jobless. They could not reconcile themselves to 
their new position as members sitting in op-
position, deprived of all pomp, show and 
glamour of authority, unable to. shower 
favours to attract opportunistic following from 
amongst the population of the State and further 
deprived of authority to dictate the Services to 
act and behave in a manner which suited them. 
They had further got deprived of sources which 
helped them and their stooges in building large 
fortunes. They, on the other hand, were fast 
losing their hold on the large mass of the 
population of the State. The net result was that 
the Congress people had become apprehensive 
about their political future. There was a good 
deal of frustration amongst the Congress ranks 
as it was much greater a blow than they could 
bear and hence their all-out efforts to oust the 
United Front Ministry. A no-confidence 
motion tabled by them failed. They, however, 
ultimately succeeded in making Lach-man 
Singh Gill and a few other legislators to defect 
from the ruling. United Front, rendering it a 
minority. The Congress High Command appa-
rently fully concurred in securing these 
defections and in the process toppling the 
United Front Ministry. This group of defectors 
led by Laehman Singh Gill, in the words of the 
Punjab Governor, "were drawn together not by 
any ideological affinity but by a desire to* gain 
political power." In this their not only 
undemocratic but unprincipled approach, they 
were unfortunately assured of the 
unconditional support of the' Congress 
legislators of Punjab at the instance of the 
Congress High Command. What an irony of 
fate, Madam, the Congress speaking so loud in 
strong condemnation of defections, supporting 
and keeping alive a minority Government 
commanding a strength of only 20 members in 
a House of 104,. and those 20 members also all 
defectors from one or the other party! What a 
political insanity and a marvellous difference 
between words and deeds! The Congress 
legislators by such intriguing tactics had hoped 
to rehabilitate themselves.      They    wanted    
to    use 
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the Gill Ministry as a tool in their hands. In 
the words of Lachman Singh Gill himself 
"Some short-sighted and power-hungry Con-
gressmen in the State were all pressing for 
undue benefits and recognition which were 
unacceptable and which caused a lot of heart-
burning." The expectation of the Congress 
legislators that they will be able to dictate to 
Mr. Gill proved only to be fond hopes, and 
soon there was a rupture. Mr. Gill, after 
tendering his resignation, had come out with 
plain-speaking, accusing the Congress of 
behaving like masters instead of supporters. 
Those very prominent Congress legislators 
who were responsible for securing these 
defections arrayed themselves against the 
Ministry in a vain rttempt to form a Congress 
Ministry. But in the meantime. Mr. Gill had 
already turned the tables. He had so much 
corrupted political life in the State that most of 
the Congress legislators had become puppets 
and stooges in his hands. In the words of the 
"Tribune", Madam, "Looking back on these 
past nine months, the wonder is that the 
regime lasted as long as it did—thanks chiefly 
to Mr. Gill's inimitable skill as a cliff-hanger 
and the never-to-be-sufficiently deplored 
squalid intrigues inside the Congress." Left to 
themselves, the majority of the Congress 
MLA's would still have favoured continuance 
of the Congress support to Mr. Gill. The 
Congress High Command had desired and 
were united that the initiative for withdrawing 
the support should come from the Congress 
Assembly party itself. It acted only when it 
became clear to it that the Congress legislators 
of the State were not going to oblige it to that 
effect. 

The position thus. Madam, is crystal clear. 
The Congress High Command could not put 
up with the United Front Ministries. Its 
machinations toppled down three United Front 
Ministries in a span of 48 hours only, 
including that of Punjab. It is, Madam, for the 
people of Punjab and this country now to 
ponder whether this sad history of the 
previous nine months realiy helped the growth 
of democratic traditions in the   country.    
Nine   months  ago,   the 

plea of the outgoing Chief Minister, Shri 
Gurnam Singh, for dissolution of the 
Assembly and for holding mid-term poll to 
bring back political stability to the State was 
turned down on the ground that it would cost 
the tax-payer dearly. One really wonders 
whether the cost now after a lapse of only nine 
months would be any less. The real question 
has never been of the cost involved but mid-
term poll now because the very existence of 
the Congress organisation in Punjab had been 
threatened and jeopardised by the outgoing 
Ministry. 

Now, Madam, what happened in the Punjab 
State during the 271 days of the Gill regime ? 
In the words of the Punjab Governor, "The 
Government machinery was used by the 
Ministry to raise its own following. The use of 
Governmental authority for political purposes 
affected not only the Congress Legislature 
party but has had a deleterious effect on the 
Services also." Actually, what happened in the 
State of Punjab was, Madam, much more. A 
reign of terror had been let loose. It was all a 
Police Raj in the State. The police and the 
administrative machinery were recklessly used 
to organise receptions for the Ministers, to 
implicate innocent people in false cases. Vic-
timisation of people who would not toe the 
line desired by the Ministry was the order of 
the day. The experience of legislators being 
beaten up within the precincts of the 
Assembly chambers by plain-clothed police 
personnel was something novel in the history 
of democracy in this country. The legislature 
was virtually .rendered defunct. There was no 
rule of law. It was the law of the jungle which 
one would experience in the State. Political 
victimization, corruption, favouritims, 
nepotism, unwarranted interference in the day-
today administration of the State and such 
other evils had become rampant. Mr. Gill is 
boasting of some useful work having been 
done by his Ministry. What was it and where 
was it to be seen, except that a nefarious 
attempt was again made to create division and 
confusion amongst the Deople of the State ? 
This, Madam, in a nut-shell was the position 
in which the State found  itself.    Now,  
Madam, when by 



4789 Proclamation in relation        [ RAJYA SABHA ] to State of Punjab    4790 

[Shri Rattan Lal Jain] 
issuing this Proclamation the President has 
assumed TO himself all the functions and 
powers of the Government of the said State, 
may we hope that the intervening period, 
which is desired by us to be as short as 
possible, will be fully utilised to restore nor-
malcy in the State by undoing all the wrongs 
perpetrated by the outgoing regime on the 
innocent people of the State and on the 
Services ? Will the Government seize the 
opportunity to ho'd e.n enquiry into the 
allegations of corruption and mal-
administration against the Gill Ministry made 
by les-ponsible people of the State? May we 
further hope that confidence of the Services 
will be restored by going into all cases of 
victimisation, wrongful demotions and 
promotions, allowing unreasonable rise in 
salaries and so on? May we also hope that 
steps will be taken to withdraw immediately 
all politically motivated, false, criminal cases 
against members of other political parties and 
an enquiry will b-a instituted into the conduct 
of such officials who allowed themselves to be 
made tools? It is a necessary prelude to 
holding a free and fair mid-term poll in the 
State. 

I have also to draw the attention of the 
Government to the serious recession with 
which the engineering industry of the State is 
faced at present, particularly the engineering 
industry which is situated on the border towns 
for which the Government had been 
announcing various types of concessions for 
rehabilitation. Such announcements have gone 
un implemented so far. Will the Government 
now take steps to see that announcements 
pertaining to concessions for the rehabilitation 
of the engineering industry are implemented so 
that the threat of closure of such industry and 
consequent unemployment of labour is ade-
quately met in time. 

THE DEPUTY CHAIRMAN : Please wind 
up. The speech is too long; you must 
summarise. 

SHRI RATTAN LAL JAIN: Before closing 
I once again welcome the Presidential 
Proclamation issued in respect of the State of 
Punjab.   It is sin- 

cerely hoped. Madam, that the people of the 
State will be afforded an earliest opportunity 
to elect their representatives so that a 
constitutional, stable Government is once 
again restored in the State.   Thank you. 
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SHRI BHUPESH GUPTA: Madam, let me 
first invite the attention of the House to the 
Memorandum which was submitted by the 
leaders of the United Front during the 
existence of the Gil! Ministry to the President 
of India. The concluding words of the 
Memorandum are as follows : 

"We therefore conclude our memorial 
with a fervent prayer that you will take 
early action to rid the State of this evil and 
appoint a Commission to hold a 
comprehensive enquiry into the misdeeds 
of the Ministry." 

Now we have the Gill Ministry out; it has 
fallen under the weight of its own misdeeds; it 
has gone because the Congress Party found 
that to support the Gill Ministry would be to 
completely ruin its future, if at all it contem-
plates having any future in the State of 
Punjab. The two factions which had been 
quarrelling, one openly supporting Mr. Gill, 
another pulling in a different direction, 
ultimately came to the conclusion that it was 
not at all a profitable business; hence the Gill 
Ministry has gone. It is good that the first part 
of the demand of the memorialists has been 
fulfilled, namely, the Gill Ministry is gone. 
But the second part of their demand, namely, 
the appointment of a Commission, still re-
mains to be fulfilled. 

Madam Deputy Chairman, now Punjab is 
under the Centre. There is no reason why the 
Government of India should not move fully in 
this matter. When the question came up 
before, in regard to this Memorandum to the 
President, Mr. Chavan said that the 
Memorandum was under consideration and 
that he had asked lor the comments of the Gill 
Ministry. Now the Gill Ministry is no longer 
there and therefore their comments are 
absolutely out of the question. I should like to 
know what you are going to do now. Madam, 
my clear suggestion in this matter is that a 
Commission of the type of the Das 
Commission which went into the Kairon affair 
should be appointed to go into the serious 
allegations that have been made by Mr. Gur-
nam Singh, former Chief Minister of Punjab 
and other members of bis Cabinet as well as 
the leaders of the United Front. The question 
now arises whether a prima facie case was 
made out. I have before me a '.'opy of the 
Memorandum which runs into 37 pages, fool-
scap pages. Well, it gives facts and figures and 
the details of the various charges that have 
been levelled. I am not asking the Government 
to immediately accept all that has been said 
here. That would be too much to expect of this 
Government. But if on the basis of certain 
allegations an enquiry could be instituted in 
the Kairon affair, there is every reason why a 
proper enquiry should be held on the ibasis of 
the Memorandum sabmited by the 
representatives of the United Front to the 
President of India. My friend has said so many 
things about Punjab; he has even discovered 
Naxal-bari and all that there. But he had 
nothing to say about the Memorandum which 
was submitted to the President and which is 
common knowledge now in Punjab. 

Madam, it is not possible for me to go into 
all the details. The Memorandum starts with 
charges of corruption. Item one is with regard 
to the molasses scandal. If you look at it, it 
says like this: 

"Instead   of  resorting  to    negotiations   
through  the    Government    of 
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India or directly with the other agencies 
who supply molasses and ignoring the other 
suggestions referred to above, the Gill 
Ministry in this case saw a good 
opportunity of making illicit money and 
decided to give up the normal channels 
through which such purchases had been 
made in the past, negotiated a deal with a 
firm named Messrs. Giri Lal Mam Chand 
and Co. for supply of 1,50,000 quintals of 
molasses at the rate of Rs. 175 per quintal. 
It may be mentioned that the said molasses, 
purchased at the black market rate, are to be 
supplied by the Government to the private 
distilleries in the State at the control rate. 
The Memorialists have definite information 
that even the highest black-market price of 
the molasses in areas, where it is available, 
is in that region Rs. 50 to Rs. 60  per  
quintal." 

That shows how the molasses deal was 
entered into for helping a private party in 
preference to the earlier arrangement of 
buying through the Government agencies. 
This matter should therefore certainly be 
looked into. 

Then there is an allegation £bout the liquor 
business and other things; I need not go into 
all that. Then there is the fertiliser scandal. 
Now there are certain charges made here 
about this which are very interesting.    It says 
: 

"So far in the Punjab the fertilisers were 
being exclusively sold through the co-
operative societies, thereby eliminating 
middle-man's profit to any individual. The 
Gill Government saw in this matter another 
avenue for making illicit profits for 
themselves, and instead of continuing the 
distribution of the fertilisers through the co-
operative societies, decided to entrust 
distribution of fertilisers to some individuals 
of their own choice. A firm of Ludhiana, 
namely, Rajindar Chemicals, applied to the 
Chief Minister on 9th of June, 1968, for a 
licence for distribution of free sale of 
fertilisers in the State. The firm offered to 
sell fertilisers at a rate lower by Re. 1/- per 
hundred kilograms  than  the   prevalent  
rates. 

The firm also offered to procure at least one 
lakh tons of fertilisers within a year. The 
application of this firm was turned down 
evidently because the Chief Minister and 
his colleagues were not in a position to 
strike a deal with this firm for their personal 
benefit but instead they got an application 
from a firm M/s. S. S. Fertilisers, Model 
Town. Ludhiana. Our enquiries .reveal that 
there is no such firm dealing in fertilisers 
and it is a bogus firm." 

I think surely it calls for enquiry. 

Madam Deputy Chairman, then the 
memorialists say: 

"Reliable reports Government Punjab 
intends giving tomorrow monopoly sale 
rights fertilisers to one bogus firm Ludhiana 
ignoring favourable offers stop will 
seriously harm peasants and co-operative 
interests stop ..." 

Clearly, Madam, to deal with such matters 
there should be co-operatives. But Mr. Gill 
and his Government were going in for private 
parties. They were having deals with 
questionable and even non-existing firms. 

Then a reference is made to the issue of 
transport permits, Madam, It says, transport 
permits were given to a company which does 
not exist at all. That thing you will find on 
page 11 of the Memorandum, the copy that I 
have got, all those details are given. We have 
another scandal, called the 'Tyre Scandal'. 
Gill's regime was full of scandals. About 1500 
used tyres were purchased at Rs. 50 per tyre. 
A very beloved friend of Mr. Gill, Mr. 
Dilbagh Singh, a Congress Member, bought 
them at this rate and after certain repairs, he 
sold them to the various Departments at the 
Government rate of Rs. 400 per tyre. A lot of 
money was made and I believe the friends 
shared that money which the exchequer lost. 

I then come to the Fargo-Dodge chassis 
scandal. Here again after Pratap Singh   
Kairon's    regime,    the    Punjab 
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Government in 1965, decided that this 
thing should not be bought nor supplied. 
Mr. Gill changed the order and started 
buying this. 

"The Gill Government for their mutual 
benefit, the memorialists reliably learn, 
have passed orders that instead of 
recovering a sum of Rs. 20 lakhs from 
this company which was an astounding 
claim, a sum of Rs. 3,50,000 need only 
be recovered. A sum of Rs. 16,50,000 
has been written off. The matter does not 
rest here. The Gill Government, the 
memorialists reliably learn, has also 
decided to purchase about 200 new 
vehicles from the same company once 
again of the same manufacture." 

Here kindly note the fact that this huge 
amount of outstanding dues to the 
Government have been written off by the 
Gill Ministry. 

I come to the grain purchase scandal 
again. There again the Gill Ministry took 
into its hands the whole method of 
operation in the market disregarding the 
cooperatives and other marketing societies 
and helped his friends to make money out 
of the grain trade. 

Then there is another interesting thing. 
Mr. Lachman Singh Gill tried to benefit his 
near relations in more ways than one by 
illegally using his influence as the Head of 
the Govern, ment as instances are given. 

"A transformer worth Rs. 3,50,000 or 
so and an electric line over 2 miles in 
length have been installed at village 
Langenana in Tehsil Moga, District 
Ferozepore, to electrify the house of his 
sister. It is reliably learnt that so far only 
this house in the village has got 
electricity connection installed and 
further there was no transformer 
provided in the plan or approved scheme 
of the village. This has been got done 
through Shri Bakhtawar Singh, Member, 
Electricity Board, a close friend of Mr. 
Gill. This installation cannot be installed 
on any ground whatsoever including the 
economical aspect and is against the 
rules." 

SHRI AKBAR ALI KHAN : It is a very 
long thing. 

SHRI BHUPESH GUPTA: I am very sorry 
you do not like it. I cannot even summarise it. 
Here the full facts are given showing that 
sons-in-law, nieces and others have been 
benefited.   I need not go into it. 

Then there is of courss the brewery 
scandal. Then there is the Ludhiana cite 
scandal. 

THE DEPUTY CHAIRMAN: You have so 
many scandals in that list. 

SHRI    BHUPESH    GUPTA:    These are 
some of the scandais of   the   Gill Ministry.    
Alibaba and forty thieves— we have heard  
about  it.    I hear the Gillbaba and his forty 
thieves.   To-day our children need not be told 
about Alibaba and his forty thieves.   They 
need be  told   only  about   Gillbaba   and   his 
forty  thieves.    Apart  from  that,  it is a 
scandalous Government.    They were looting 
and making money.   This minority 
Government came and they knew that they 
would not last long and therefore they 
plundered.    It was  a great loot   for   them.    
They   plundered the Punjab    exchequer    to    
enrich    their friends and relatives so that they 
may support them later.   They involved certain 
officers so that nothing will come out.    
Therefore it was a case   of   heet loot and 
plunder which one can expect in   an   
underworld  only  but   not   certainly under the 
Constitution.    This is one side .   The other 
side is the Police Raj.   Mr. Gill carried on 
police repression, terrorism and voilence ?.s 
well as hooliganism.      and goondaism.    
Apart from the uniformed police he used to run     
his   ununiformed   private   army. You know 
under the Congress Raj only in  one case  a  
thing happened.    As  a Member of Parliament 
I referred to a document called the 
Appropriation Bill which was signed by the 
Governor but not by the Speaker or Deputy 
Speaker. I referred to it in this House.    Do you 
know what happened?    Hon. Members must  
know.    For  referring  the  document to this  
House Mr.  Gill sent his men  from 
Chandigarh—a    Police Inspector— to enquire 
into my houes and a theft case was started.    
Fortunately 
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[Shri Bhupesh Gupta] it was not against me 
but I have information that he wanted to 
involve me also in that. It was a case of theft 
of that particular Appropriation Bill which I 
was ready to lay on the Table. This is the 
mentality. Such a thing had never happened in 
any State. Since the Commencement of the 
Constitution many things had been quoted but 
never a Member of Parliament treated like 
this. . . (Interruptions.) I do not wish to say 
much on this subject because the Chairman, 
suo motu has referred it to the Privileges 
Committee and I leave it to the Members of 
the Committee to come out. 

Before I sit down I would only say that 
Punjab has got rid of—we are happy—a 
.regime of gangsters, thugs, violent hooligans, 
profiteers and black-marketeers, who, in the 
name of a minority Government have 
plundered and played havoc there, we are glad 
that it is gone. I hope the Congress will pay 
the price for allowing this crime to be 
committed month after month in Punjab. Gill 
regime is a shame and dishonour in itself and 
it is a shame for the Congress to have allowed 
it. The Opposition has been accused. The Op-
position could never contemplate putting up 
such an ugly, vulgar show as the Gill 
Ministry. Therefore do not blame the 
Opposition. Mr. Chavan said that defections 
have taken place. Mr. Chavan is the man who 
made all of them Ministers. Mr. Chavan's 
Government allowed the Gill Ministry to con-
tinue, and even when the Punjab Con-
gressmen wanted to get rid of the Gill 
Ministry, Shrimati Indira Gandhi and Mr. 
Chavan advised Mr. Gill to continue flouting 
the wishes of the Congress leaders I am glad 
they have realised it. We stand vindicated by 
life itself. I hope everybody has learnt a lesson 
from it and I think Mr. Chavan and the 
Congress Party should learn a lesson from it 
but I have my doubts whether in this fag end 
of_their political life a party which is 
decomposed and decrepid will every learn the 
lesson. 
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THE DEPUTY CHAIRMAN: Mr. Banka 
Behary Das, I would request you to keep to 
the time limit of ten minutes; otherwise I 
cannot call everybody. 

SHRI BANKA BEHARY DAS: Madam 
Deputy Chairman, now an argument has been 
advanced here that they wanted to suppoit a 
lesser evil to see that the bigger evil was 
ousted from power. Before I go into the other 
aspects of the question I want to reply to this 
point and here I am not going to say anything 
from memory but I 7—32 R- S./68 

SHRI BANKA BEHARY DAS : Madam, I 
have heard his point. It is not that the Governor 
is explaining his conduct. He is not explaining 
why he has recommended President's rule. H« 
was going to explain why he was instituting a 
cell in Punjab and for what purpose. The 
purpose was to deal expeditiously with 
complaints of favouritism, political 
victimisation and implication in false cases 
during the Gill regime. He did not say that 
because of   what   happened    in   the    
eighteen 

will quote from the Tribune of 27th August 
which publishes a report about what the 
Governor said.   It says, 

'Yesterday the Governor of Punjab met 
the Prime Minister, the President and the 
Home Minister of this country and he is 
understood to have told them that in its last 
days the Ministry had issued a number of 
permits, transferred some officers, pro-
moted some others and also raised the 
salaries of certain categories. Law and order 
also had broken down." 

I would therefore ask, which is the bigger evil 
? I did not find anywhere in the Press any 
report about, the Governor of Punjab going to 
the President or the Prime Minister or the 
Home Minister either yesterday or even six 
months back and telling them that the non-
Congress Ministry there had done any of these 
things. I know the Governor had not the 
courage nor had he any scope even to write to 
the President at that time that the former 
Ministry of Mr. Gurnam Singh was doing such 
things. Again I am going to refer to The 
Tribune of 26th August, which says : 

"The Governor in a Press Conference 
announced the decision to set up a special 
cell... 
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[Shri Banka Behary Dasl 
months during the regime of the former 
Ministry of Gurnam Singh he was going to 
institute this cell. This cell was to deal with 
things that happened during the period when 
the puppet Government of Mr. Gill with the 
support of the Congress Party of Punjab and 
the blessings of the Congress High Command 
was ruling that State. Madam Deputy 
Chairman, I think this is enough; otherwise 
the Punjab Governor would not have been 
partial to the non-Congress Government and 
would not be going to the President of India 
saying that the Gill Ministry was adopting all 
those nefarious practices. 

Madam, from the Report of the Governor 
also you will find that the Gill Ministry was 
born in sin. That is clearly evident from the 
Report of the Governor. The Governor in bis 
Report to the Rashtrapathi  says: 

"He (that means Mr. Gill) however, 
defected from the People's United Front and 
formed his Ministry on November 25. 1967 
with a few other defectors from the Sant 
Akali Dal and the support of a few Inde-
pendent members. The Congress 
Legislature Party extended its support to the 
Gill Ministry. Such an arrangement was ab 
initio fraught with instability as the Gill 
Ministry consisted of and was led by 
legislators who were drawn together not by 
any ideological affinity but by a desire to 
gain political power." 

Now the Governor says that the Gill Ministry 
was formed with the help of the defectors and 
under the leadership of the defectors and ab 
initio such an arrangement... 

SHRI P. C. MITRA (Bihar) : May I know 
from the hon. Member what the Governor 
wrote about the United Front Ministry 
formerly? 

SHRI BANKA BEHARY   DAS :   He 
has not reported; you must remember that Mr. 
Gurnam Singh, when his Ministry lost its 
support, immediately tendered his resignation 
and so there •was no occasion for the 
Governor   to 

send any Report to the President. I would 
challenge here, if the Governor has sent any 
Report, let that be pieced on the Table of the 
House. Here I would accuse the Governor for 
having accepted such a man as the head of a 
Ministry which did not have the full support 
and which \ffas fraught with instability from 
the very beginning; I accuse the Governor that 
he has not acted according to the Constitution 
of this country because here not only once but 
always the Home Minister has said that only 
that person will be called to form the Ministry 
who had the full support, not only support but 
who had the majority with him so that there is 
the possibility of having a stable Government. 
And the Governor does not stop there.    He 
goes on to say : 

"The inevitable outcome of lack of 
rapport was the use of Governmental 
machinery to raise its own following." 

What was the Governor doing all this time ? If 
he was aware of the fact that Mr. Gill was 
utilising his power and political authority to 
add more to his following, what was he doing 
? I am ashamed at the Governor; he did not 
send any Report about this because he wanted 
t0 see the puppet Government in the Punjab .. . 

 

SHRI BANKA BEHARY DAS :   And the 
Governor goes on to say : 

"The use of Governmental authority for 
political purposes affected not only the 
Congress Legislature Party but has had a 
deleterious effect on the services also." 

This is a sad condemnation of a Government 
which was brought into being by the Congress 
Party of Punjab 
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and it had the blessings of the Governor of the 
State. If anybody is to be made responsible for 
whatever has happened in Punjab—and a long 
charge-sheet was placed before us by Mr. 
Bhupesh Gupta who said it is the Congress 
Party that is responsible because of its giving 
moral support to the puppet Government—I 
would say that the Governor of the State is 
responsible who only after so many months 
has come out with the truth and told the 
Rashtrapathi that this person, Mr. Gill, "was 
carrying on all these nefarious activities. 

Madam, I also want to point out a few facts 
which have also been published in the Press. 
The Governor during his Press Conference 
two days back has said that many orders of the 
Gill Ministry had been stayed and information 
was being collected on orders regarding 
promotion, transfers etc. passed by the Gill 
Ministry during the last fortnight. The 
Governor also said that the decision of the 
Gill Ministry taken on August 7, to raise the 
strength of the Subordinate Services Selection 
Board from three to five and to increase the 
emoluments of the Chairman and members 
had not yet been implemented. 

These are the thing3 which this man did just 
when he was going to quit office. That is why 
the question was raised in the House that 
immediately a commission should be set up to 
go into all these affairs. I am sorry to say that 
a few days back when my friend, Mr. Chitta 
Basu, raised the question of the memorandum 
that has been submitted to the President of 
India, the Home Minister said that unless there 
was a prima facie case they were not prepared 
to refer it to any commission. But here I want 
to remind him now a prima facie case has 
been established, not by anybody else, but by 
the Governor of the State, not only in his 
secret and confidential report to the President 
of India, but at a press conference to tell the 
world that the Gill Ministry, not the United 
Front Ministry, had been adopting all those 
measures. 

In this connection I can remind you als©  
tkat,   wken  a few months  back, 

some of the Congress Legislators of Orissa 
accused the present ruling party and some of 
its members of adopting some corrupt 
practices, they came to the Prime Minister, to 
the President and the Home Minister and gave 
them a memorandum full of charges. The 
Home Minister immediately referred the 
question to the Chief Minister of Orissa. I am 
very glad to say here that the Chief Minister of 
Orissa immediately, without seeing whether 
there was any prima facie case or not, referred 
it to a Judge who was nominated by the 
Government of India. I now challenge the 
same thing, to do the same thing which has 
been done by a non-C'ongraiss Government in 
Orissa. Is he prepared to do what he did in the 
case of the Congress Legislators of Orissa? Is 
he prepared to do the same thing in the case of 
the Gill Ministry? He has no moral courage 
and he has no right to say here that only when 
a prima facie case is established, it will be 
referred to a commission. Further, when he 
has done so in the case of Orissa, he should 
immediately announce here, when he gives his 
reply, that at least, if not to a commission, he 
will refer it to a Judge to adjudge whether 
there is any prima facie case in all these 
allegations. Otherwise, you should know, 
although the Congress Party is responsible 
completely for what the Gill Ministry has 
done, the Governor and the President will be 
indirectly responsible for it. Therefore, I 
reiterate the demand for the institution of an 
enquiry. I think in respect of the Bengal affair, 
the Bihar affair and the Punjab affair, where 
this experiment of puppet governments has 
been made, it will be an eye-opener to the 
Congress Party and from now on they should 
share power if they want to have a 
government, but they should not buttress and 
sabotage a minority, puppet government, as in 
the case of the Gill Ministry in Punjab or as in 
the case of the Mandal Ministry  in  Bihar. 

SHRI M. R. VENKATARAMAN 
(Madras): Madam, at the fag end of the 
discussion. I will make my speech fairly brief. 

THE DEPUTY CHAIRMAN: Only two 
hours have been allotted for tkis. 
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[Deputy Chairman] That  is  your Party's  
position   on  this paper. 
SHRI    M.    R.    VENKATARAMAN: The 
hon. Home Minister was pleased to say that the 
situation we are in was inevitable.    I    do    not    
agree.    It  is actually the result of a planned 
action of the Congress Party in the last few 
months, if not more, subsequent to the last 
general election    in   the    Punjab which has 
brought us to this pass. Perhaps it was 
inevitable, if I may say so, in view of the steps 
the Congress  itself  took.    What  happened to  
Punjab has not been an isolated event.   As we 
all know, the last few months, the last one  year  
has  shown  us  that   a  non-Congress   
Government   was   toppled   in Bengal.    A  
non-Congress   Government was toppled in 
Bihar.   A non-Congress Government was 
toppled in UP and so too  in Haryana.  In my 
own State of Tamil Nad very serious efforts are 
on to topple the non-Congress DMK Gov-
ernment, if    possible.    Only    they are just not 
able to do it.   Now, Punjab is only one of the 
series.    The    matters referred to by my 
esteemed friend, Mr. Das, reading    from the    
Tribune  and even from the report of the 
Governor, Mr. Pavate, show that in the days just 
before the Ministry laid down office or the Chief 
Minister offered his resignation, he made several 
efforts to build up his own party. He was full of 
hurry in issuing permits, in making transfers and  
promotions   and  his   actions  even went  to  the  
extent  of   damaging   the Congress Party itself.    
This is in the Governor's Report too.   Is all this 
about Mr.  Gill just a discovery of the Congress 
Party today? Is it anything which they  did not 
know  before?   All  these defectors  were  made    
to  defect  from the Congress Party by a planned 
move of the    Congress.    After    coming out, 
they    shamelessly    supported this Shi-kandi 
Ministry, which was a minority Ministry of 
hardly    twenty    Members who defected from    
the   non-Congress coalition.    Now, the 
Governor, appointed by this very Central 
Government, has the least hesitation, at a press 
conference, in coming   out   with an open report 
saying that this man, the man who is now 
dressed up to look like a 

criminal, Mr. Gill, used his position to build 
up his own party.    Was it    not known even 
they?   It was known. They said  a few 
months ago in their open conference   at 
Hyderabad   that   they would      topple 
the      non-Congress Governments.        The 
President      of the Party, Mr. Nijalingappa, 
has been going about    telling the    country 
that they will topple the non-Congress Gov-
ernments.   Their line has been : either we or 
none else.    They would  rather rule 
through  a  Governor  by    proxy. They just 
are not able to adjust themselves to the fact 
that the people have registered a firm verdict 
against them. Therefore, if we are today 
faced with a Proclamation    having    been 
issued, whatever the crime of the Gill Minis-
try be—I do agree they are reprehensible and 
I have no hesitation in saying so—the person 
who has to stand in the dock is the Congress 
Party.    It is this Government  which has  to 
answer for it.    It is their line to topple the 
non-Congress    Governments.     They 
could not  rule themselves.    The  people 
do not want them.  Even then they decide to 
rule through a stooge.   That is what they  are 
doing    in  State   after State That is why I 
say that the lesson is not going to be learnt by 
the Congress leaders.    They themselves are 
the initiators and pursuers of this policy.   But 
I was surprised when some friends inside the 
Congress also started flinging comments at 
the Opposition.    I repeat that we, the 
Opposition    Parties,  are different political 
parties. We may have different    ideologies. 
We    may   even quarrel with each other. 
We are clear, distinct and different Parties. 
The complaint of my Congress friends and 
particularly of Mr. Bhargava, who sroke, is 
that we are unable to find a common tongue. 
I    know you    people do not belong to 
several Parties and that you are one Party. 
But you are actually a bedlam   let   loose 
today,   talking   in twenty voices.   Is it not 
surprising that we have quarrels and we 
differ, but we will be able to find common 
cause and take a common stand in fighting 
you. The people expect us to do that.    We 
will not fail the people in that.    You today 
are fondly hoping that you will stage a come 
back.   If you want to win the favour, again, 
of the people, unless 
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there  is   a  complete  and  fundamental 
change in the Congress policies, there is no 
future for the Congress Party. We people are 
just growing.   We were not to the fore some    
twenty    years  ago. You started life in this 
country when independence came with all the 
good-"will of the entire nation and where are 
you? What is the fate of your Party? I was 
surpised at my esteemed friend. Mr. 
Bhargava, saying that these various Parties  
are not able to  come  together.    I would ask    
him to put his own house in order and see 
about his own    party    before he    offers  
advice, before  he  offers  comments    about  
us. The  other friend from    Punjab,    Shri 
Panjhazari,  was  telling  all    sorts    of 
things.    He is so guilt conscious about the 
role of the Congress Party that he wants to 
have a fling or other at the opposition  and 
takes  any stick to try 1o beat    us    with.    
He    unnecessarily dragged the name of my 
party which was never inside that 
Government. He gave the impression that my 
party, the Left Communist Party as he and 
others described  it,    the    Communist    
Party (Marxist),   was   a   component    part   
of that Government.    It was not. 

 
SHRI KRISHAN KANT (Haryar.a): 

Was not the Communist Party (Marxist) 
inside the United Front? 

SHRI M. R. VENKATARAMAN: I am a 
man who is particular about the words I 
speak. I said my party was not a constituent 
part of that Goven -ment. One of the leaders 
of my party, Mr. Harkishen Singh Surjit 
was the Secretary of the United Front Com-
mittee which did take part in the election 
campaign in seeing that the  Congress was 
defeated, and after the election our party 
decided that Mr. Harkishen Singh Surjit 
should not be the Secretary of the United 
Front Committee. On our party's directive 
he got out. Not that it matters now. I am 
now saying that in a particular context, 
unable to sustain the role which the 
Congress Party plays, you just pick some 
fact somewhere and try w say things.    
Please do not do it.    At least 

you learn a lesson.   It is not a question of very 
nicely and quietly saying now, "We have tried    
minority    Ministries; they do not succeed".   It 
is not as simple as all that.   There was a 
deliberate plan to see that non-Congress 
Governments elected   by the   people, placed 
there  by the    verdict  of    the  people, should 
not function  because the Congress  was  
defeated.    So,  I  say  today in view of all that 
Mr. Das read out from the Tribune, with all that 
before us, the Congress Party has to bear the 
responsibility for having sustained the minority    
in    power.    They    made   a farce of 
democracy,  if I may say so. If  an  attack  on  
democracy  comes,  it comes from the 
Congress Party. 

My friend, Mr. Musaflr. went to the 
unnecessary     extent    of     saying—the other 
friend  also said—that  the    plan of my party 
was this or the plan was that.    I want to refute  
all that.    Let this  discussion  not  be  made   
an  occasion for saying all sorts of thing in a 
groundless manner against this    party or that.    
The point  here was  that   a minority was made 
to defect supported by the Congress Party,  and 
then now you say it did all these bad things. It 
was done with eyes open by the Congress 
Party, if I may say so, and the point is not that 
they failed, but they must  understand    the  
fiasco    of their own policies.    Unless there is 
a break from  that,  there  is no  future  for  the 
Congress Party.   It is true you continue to have 
the majority of this House, and the 
Proclamation will go on with that majority.    
But there has also been the demand   for    some    
months   that  this Proclamation  must  have   
come   earlier once the United Front 
Government was weakened  by   the   
defection.    Now    I earnestly   say   that   this     
question     of ending  this     Governor's   rule   
also   as early as possible should receive atten-
tion. We must not merely say that we will have 
elections. An early date must be fixed for that.  
Let not the people be punished for the sins of 
the  Congress Party  by  continuing    the    
Governor's rule  longer  than   absolutely  
necessary. 

THE DEPUTY CHAIRMAN: I can only 
accommodate one more speaker, and that is 
Mr. Jagat Narain. 
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SHRI B. D. KHOBARAGADE (Maha-
rashtra) : I would like to speak on this. 

THE DEPUTY CHAIRMAN: Two hours 
have been allotted. I cannot help it. I must call 
the Minister after Mr. Jagat Narain. 

SHRI B. D. KHOBARAGADE: Can we 
not extend it by half an hour? 

THE DEPUTY CHAIRMAN: We have to 
be very strict now. 

SHRI KRISHAN KANT: I have withdrawn 
my Half-an-hour Discussion for the sake of 
this. 

THE DEPUTY CHAIRMAN: 1 went to tell 
the House that two hours have been allotted. 
So many names come to me, and I try to 
accommodate in regular turn. If they do not 
come within that time limit, I am very sorry. 
There has to be some system here. 

SHRI KRISHAN KANT: I have withdrawn 
my Half-an-hour Discussion for this. 

THE DEPUTY CHAIRMAN: I am going to 
abide by the Business Advisory  Committee's  
decision. 
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"The Congress Legislature Party-
extended its support to the Gill Ministry. 
Such an arrangement was ab initio fraught 
with instability as the Gill Ministry 
consisted of and was led by legislators who 
were drawn together not by any ideological 
affinity but by a desire to gain political 
power." 

I was the only Minister who tried to 
nationalise transport in India first. 
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SHRI Y. B. CHAVAN: Madam Deputy 
Chairman, most of the Members who spoke, I 
should say, without any exception have 
supported the present motion before the 
House. Of course, everyone has his own 
reason tor it and if we just try to see the 
arguments advanced by all of them, there may 
be some contradictions also. But the sum total 
is that everybody "/ants to support this 
motion. So, I think, as a matter of fact, for me 
there is nothing more to answer or reply to. I 
am very glad indeed, and I welcome this 
unanimous   support  to  the  motion. 

Some interesting points were raised by 
some Members. But before I enter into them, I 
want to make one point very clear that I am 
not holding any brief for the Gill 
administration. I am not holding any brief for 
what were the omissions and commission.'-- of 
the Gill administration. Some Members said—
the hon. Shri Bhupesh Gupta said—that there 
is a memorandum submitted against the Gill 
Government. We had sent that memorandum 
for the 
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comments of the Gill Government and Mr. Gill 
himself. But before Mr. Gill resigned, he has 
sent the answer to all the points and that 
answer is under examination by the Home 
Ministry. As I said, the question of appointing 
an Inquiry Commission arises only when there 
is a primo facie case made out on the basis of 
the memorandum. That is a different matter. 
One just cannot decide to start an inquiry only 
oecause some Members want it to be started. 

SHRI BRAHMANANDA PANDA (Orissa) 
: When such a memorandum was submitted by 
some Members from Orissa against some 
people in the ruling party, was there any primo 
facie case—you sent it back—for appointing a 
Judge for conducting the inquiry? 

SHRI Y. B. CHAVAN: I handed ever to the 
Chief Minister to find out whether there was 
any prima facie case. I was not in a position to 
do that, I wanted him to find out. 

SHRI BRAHMANANDA PANDA : It was 
not from your side. 

SHRI Y. B. CHAVAN: He is not 
understanding what I am saying. I sent it back 
to him—I had not suggested— so that if he 
wanted he could find out if there was a prima 
facie case. That is all. Now, in this case, it 
will be my duty to see whether there is any 
prima facie case or not before going into this 
matter. 

Some Members have tried to go into 
whether the Congress or +he Opposition was 
right. I do not want to go into that thing. I 
think, let us leave the whole matter for 
judgment of history because, I have said, I 
was not pattisan when I moved this motion. 
There were political lessons to be learnt both 
by the Congress and the Opposition in this 
history of Punjab for the last 16 or 18 months 
because we saw immediately after the general 
elections that it was the Opposition parties 
which introduced an element of instability. I 
do not want to be partisan and argue the case. 
Tiiey started the game of defection, defected 
six Congress members, asked them to join 

the United Front Government offering them 
Ministerships, and all the six members who 
defected from the Congress were made 
Ministers. So, Madam, these things started 
with them. 

SHRI JAGAT NARAIN: That was after the 
formation of the Ministry. 

SHRI Y. B. CHAVAN: What does it mean? 
Whether you form a Ministry and then defect 
or allow people to defect and then form a 
Ministry, it does not mean much, once ycu 
start this game of defection—Defection itself 
is a very dangerous thing—it cannot be 
expected that only the Opposition should do 
that and the Congress should not do that. 
Therefore, the basic position is that what has 
happened in Punjab during the last 16 or 18 
months is something which we have to sit 
back and think about and draw our own 
lessons from it. I have come to this conclusion 
to which I have made a reference that these 
minority Governments have proved to be 
some sort of misfortunes. Everybody started a 
political game and what was considered to be 
a reasonable game ultimately proved 
disastrous to the Pjnjab administration itself. 
There is no doubt about it. 

Some hon'ble Members have mentioned 
that the Gill Administration has either done 
this or they have not done that. Whatever it is, 
now that the President's Rule has been 
introduced it will be the duty, I think, of the 
Punjab Administration to undo if there are any 
wrongs done and remove any demoralisation 
among the services if it is there and try to 
make their best to give a clean administration 
to the Punjab. Because it is the President's 
Rule. I do not think that it should merely keep 
things going. I have no doubt about it that not 
only should they keep things going but they 
should also try to do some positive good to the 
administration. They will have to undertake 
some good programmes also. But, Madam, 
these are matters for the future. Whatever 
suggestions some hon'ble Members have made 
in this connection will be taken note of and we  
will see  what we  can do. 
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[Shri  Y.  B.  Chavan] 
I have nothing more to say. I think the 

House for the unanimous support that they 
have given to this Resolution. 

THE DEPUTY CHAIRMAN: The question 
is: — 

"That this House approves the 
Proclamation issued by the President on the 
23rd August, 1968 under article 356 of the 
Constitution, in relation to the State of 
Punjab." 

The motion was adopted. 

THE DEPUTY CHAIRMAN : Then we go 
on to the Bihar Budget and the Bihar 
Appropriation Bill, 1968 to be taken up 
together. The time allotted is two hours. But if 
the House wants to extend the time they may 
extend it beyond   6   o'clock. 

AN HON. MEMBER: It should be more. 

THE DEPUTY CHAIRMAN. We are going 
to take up the two things together. 

I. THE BIHAR BUDGET,  1968-69 

II.    THE    BIHAR    APPROPRIATION 
BILL, 1988 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Madam, I beg  to 
move: — 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Bihar for the services of the financial year 
1968-69, as passed by the Lok Sabha, be 
taken into consideration." 

The question was proposed. 


